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INTRODUCTION 

I, the Chairman of the Standin, Committee on Urban cl Rural 
Development (1998-99) havin, been authorised by the Committee to 
submit the Sixth Report on Action Taken by the Government on the 
recommendations contained in the Twenty-Sixth Report of the Committee 
(1995-96 : Tenth Lok Sabha) on the subject Preparation, Maintenance, 
Updatin, and Computerisation of Land Records under Centrally Spon-
sored Schemes - an usessment. The Report was entrusted to a sub-
Committee of the Stand inc Committee on Urban cl Rural Development 
(1997-98). 

2. The Twenty-Sixth Report was presented to Lok Sabha on 12th March, 
1996. The replies of the Government to all the recommendations contained 
in the Report were received on 7th January, 1997. The Report was 
considered and approved by the sub-Committee (1997-98) in their sitting 
held on 17th November, 1997. Due to the dissolution of the 11th Lok 
Sabha on 4th December, 1997 tbe Report as approved by the sub-
Committee could not be considered and adopted by the main-Committee. 

3. The -Report was considered and adopted by tbe Committee (1998-99) 
at their sit tin, held on 22nd July, 1998. The Committee wish to expreSs 
their sense of deep appreciation to tbe work done by tbe earlier 
Committee (Ele"~nth Lok Sabha). 

4. An analysis of the action taken by the Government. OD the 
recommendations containeq in the Twenty-Sixth Report of the Committee 
(1995-96 : Tenth Lok Sabha) is given in Appendix-III. 

NEwDELHJ; 
July 24, 1998 

Shravana 2, 1920 (Saka) 

(ix) 

KISHAN SINGH SANGWAN, 
ChtlinruJn, 

Standing Committee on 
Urban Ii Rural Development. 



CHAPTER I 
REPORT 

This Report of the Standing Committee on Urban & Rural Development 
(1998-99) deals with the action taken by the Government on the 
recommendations contained in their Twenty-sixth Report on 'Preparation, 
Maintenance, Updating and Computerisation of Land Records under 
Centrally Sponsored Schemes - An Assessment' which was presented to 
Lok Sabha on 12th March, 1996. 

2. Action taken notes have been received from the Government in 
respect of all the 31 recommendatio"ns which have been categorised as 
follows:-

(i) Recommendations/Observations that have been accepted by the 
Government. " 

Part I Para Numbers: 2.6,2.8,2.9, 2.10, 2.11, 3.4, 3.5, 3.6, 4.7, 
5.5, 6.6, 6.7, 6.8, 6.9, 6.10, 6.11. 

Part II Para Numbers: 2.6, 2.7, l.8, 3.2, 3.3, 5.1, 5.2. 
(ii) Recommendations/Observations which the Committee do not 

desire to pursue-Nil 
(iii) Recommendations/Observations in respect of which replies of the 

Government have not been accepted by the Committee. 
Part I Recommendation Para Nos. 3.3, 4.3, 4.4, 4.8, 4.9, 5.4. 
Part II Recommendation Para Nos. 4.5, 4.6. 

(iv) Recommendations/Observations in respect of which final replies 
of the Government are still awaited-Nil 

3. The Committee will now deal with the action taken by the 
Government on some of the recommendations. 
A. Dlvenlly In the unit of measurement of land 

Recommendation (Para No. 3.3) 
4. The Committee had noted that there was considerable diversity 

between the States in the unit of measurement of land. Not only is it that 
different States had different units of measurement of land but the 
respective units of measurement t.g. Acre, Bigha & Biswa had different 
scales in different States. They also noted the petty excuse furnished by the 
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Government that use of hectare is quite inconvenient for the land holding 
gentry belonging to small and marginal groups. It was hoped that the poor 
gentry could accept the metric system as they had adopted the system of 
Kilograms and Rupees. The Commiuee also expressed their concern that 

·the whole purpose of the 'Standards of Weights and Measures Act, 1976' 
was defeated by the existing practice. They had urged that the 
Government should formulate necessary guidelines and circulate them to 
the StateslUTs for strict compliance. 

5. In pursuance of the recommendations of the Committee the 
Government in their action taken reply have stated that they an: 
persistently pursuing with the States to adopt and quickly implement the 
metric system of measurement without any further delay as it is the only 
legal system and, hence its adoption is mandatory under the Standards of 
Weights and MC3sures Act, 1976. In the last Conference of the Revenue 
Ministers of the States held in New Delhi on 27.12.95, a resolution was 
adopted unanimously for the adoption of the metric system. The States are 
reportedly taking steps for conversion of existing land records into the 
metric system. Wherever fresh or rcvisional survey settlement operation 
has been taken up, the cadastral maps are being prepared in 1: 4000 scale 
to get hectares and square metres in area calculation and to produce the 
revenue records accordingly. Considering the size of the country, number 
of villages, smal1 plots and insufficient manpower for recalculation of the 
areas and revising the line maps in accordance with the new scales will 
admittedly take quite some time. The matter was discussed in the Revenue 
Secretaries' Conferencl; held on 26th Novembcr, 1996 and it was observed 
that alongwith computerisation of land reeords and scanning of existing 
cadastral maps and digitizing the same may lead to early conversion of 
revenue records including maps in the metric system. The technical advice 
given by the Technical Committee in this connection is being 
communicated to the States as a part of the minutes of the aforesaid 
meeting. 

6. The Committee note that thouKh the Government huve themselves 
admitted that the adoption or metric system in measurement or land was 
mandatory in view or the Standards of Weights and Measures Act, 1976, 
instead of formulating necessary luldellnes for early implementation of tht' 
provision of the said Act, they are trying to justify the further delay In 
adoption of said system by extending the plea of size etc. of the country. 

The Committee feel that the uniform measuring ul\lt of land throulhout 
the country will not only help in standardisation or land records but will 
.110 help in brinlinl the different retlon. of the country closer and In better 
clistribution of resources for planned development.~ 

The Committee, therefore, reller. tbelr earlier recommend.tlon th.t the 
GovernlMllt IhcHahi .dopt • stand.rdl_ nU of IHllllrelllftit of laDd .nd 
shoald .... 'onn.late neHllary pltle"1Ift .. thll .... rd n" dralate the 
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..... e to the State GovernmentalUnlon territory Admlnlltrations, so that the 
provisions or tbe Standard of We .... t. and Measures Act, ;1976 a. reaard. 
measurement of land, are Implemented without further delay. 
B. Standardisation In the maintenance of land record. 

Recommendatl~n (para No. 3.5) 
7. The Committee had noted .. 'that there was considerable diversity 

between States in the matter of the size of the map proportionate to the 
plot of land to which that map belonged. In some States there were big 
maps for small land holding whereas in other States the .ize of maps ,was 
so small as compared to the plot of land which was v.ry big. They had 
recommended the Government to set some sort of staadards in respect of 
the size of the map as compared to the plot of the land. Further the 
specific standard quality of materials like paper and ink should be used to 
provide durability and longevity of the maps. 

8. The Government in their action taken reply bave stated that action 
has been initiated by the States for conversion of' all cadastral maps and 
measurement of land quantum in the metric system and the on-going 
computerisation programme is expected to quicken the process. Further, it 
has been proposed in the 9th Plan that States will be given financial 
assistance to buy scanners, AO size digitizers and printers for preservation, 
correction and collation of revenue records by converting them into the 
metric system. It has been decided by the Ministry to finance the State 
Gov~rnments for purchasing standard quality of paper and ink used for the 
preparation of land records including maps to ensure their durability and 
longevity. 

9. The Committee note that the Government have proposed durlnl the 
9th Plan to live nnanclal assistance to States to buy scanners, AO size 
dilltlzers and printers for preservation, correction and collaUon of revenue 
records:'Further It has been stated that Government have decided to nnalK.~ 
the State Government. for purchulnl standard quality of papen and Ink 
used for the preparaUon of land records lnc:ludinK maps to ensure their 
dunbUlty and 10lllevity. Wblle the Committee appreciate the steps taken by 
the Goyernment In the direction or standardisation of the scale of maps In 
the conntry by propolliol to live nnandal assistance to the State 
Governments, tbey feel that uoleu the Central Government lay down 101M 
model scale which may be adopted by State Governments, the mere 
nundal usiltance to State Governments may Dot achieve the deIInII 
...... ts. They, therefore, recommend that Government .hould standa ..... 
the scale In which the maps should be prepared by 'he Stat. Goyera_ts. 
C. Collection of InformaUon and simplification of procedures 

Recommendatloo (Pan NOI. 4.3 " 4.4) 
10. The Committee had observed tbat .urvey-resurvey/settlement of 

land records were overdue in many StatesIUT.. They also noted tbat the 
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situation was alarming in North-Eastern States where survey settlement 
operations had not been started as yet. Further, Central Government did 
not have up-to-date information regarding survey/re-survey and settlement 
made in respective StateslUTs. They recommended that Government 
should collect up-ta-date information from the States in this regard and 
chalk out a time bound programme to complete survey/re-survey and 
settle merit in the States where these were overdue. It was also desired that 
more stress should be given towards the North-Eastern States and they be 
given more financial assistance. 

11. The Committee had also recommended that the Ministry should find 
out ways and means to simplify the survey/re-survey and settlement 
operations expeditiously. 

12. The Government in their reply have stated that they agree with the 
recommendations of the Standing Committee and that the States are also 
willing to go forward with revisional survey settlement operation as well as 
fresh survey where the same has not been done as yet. But the cost 
involved is so high that most States find it difficult to undertake the task. 
An estimated average cost of conducting revisional survey settlement 
operation over 1 Sq. Km. of area in the recently surveyed districts of 
Madhya Pradesh appears to be Rs. 17,343. The country having a total area 
of 3.28726 million Sq. Kms. may, therefore, require a total investment of 
around Rs. 5701 crore, if not more, for the difficult regions in the 
Himalayan and North-Eastern States (the current year's cost is escalated to 
Rs. 19550 per Sq. Km. in MP itself, which means a national investment of 
around Rs. 6426.59 crore). The State of Andhra Pradesh has prepared a 
Plan estimate for revisional survey settlement of all the 
23 districts of the States at a cost of Rs. 200 crore. The time taken for 
completion of sueh operation, as experienced in recently surveyed districts, 
is about 5-6 years and since the existing survey staff and machinery at the 
disposal of the State is unable to take up all the districts at a time. The 
total time taken by the State to complete a survey settlement operation 
from preparation of line map and upto publication of settlement records 
appears to be around 15 years as experienced in West Bengal and Madhya 
Pradesh. The Department have, therefore, suggested the States to adopt 
latest technologies globally available in this r~gard i.t. use of total station, 
global positioning systems: aerial photography and digitization of maps, 
use of photogrammetric system in survey settlement operation alongwith 
the conventional plane table survey to take up the job on priority basis 
where the felt need is higher. The Department have proposed to increase 
its budgetary allocation in the 9th Plan for early adoption of the latest 
technology in the field to reduce both the operational cost and time taken 
for completion of the survey settlement works. 

13. The Committee are constnlned to obHrve that In .plte of their 
neoaa ........ tlon that the Government .hould coiled up-to-date Information 
about tbe _"ey/n-lu"ey and leUlement made In . StateslUnlon Territories 
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and that the Government should cludk out I Ume bouDd pJ'Oll'8llUlle for 
completion of lurvey/re-survey etc:. The Government hive Dot lIkeu IDY 
adlOD ill tbIa reprd. The Committee uqe the GovemmeDt to did 
without any delay up-to-date iDformatlon In this reprd and to cludk out • 
time bouud prop'lDlme for. c:ompletloD of this work. 

14. The Committee further note that the Government were p....,.."', to 
Inaease the budptar)' aUoc:atloD ID the 9tb PIau for early adopdOD of the 
latest tedmoiOU In the field to reduce both the operadoual COIl U well u 
the time takea for completion of the survey settle .... t worb. The 
Committee hope that with the iDueased budptlr)' aDoc:adOll, the 
GovemmeDt would be able to persuade the State Governments to adopt the 
latest tec:huolOJY available III the field and to complete the work reprdlq 
survey/re-survey and settlement within a time bound pl'Op'IUIlDle. 
D. Coordination between Urban" Rural MlDlltrlellDepartmeats with 

regard to updatiDe of urban and rural maps 
Recommendation (Para Nos. 4.8 " 4.9) 

15. The Committee noted that cities were expanding due to population 
growth, migration, etc. Further with the expansion of cities more and more 
village boundaries were coming under the purview of an urban area as per 
the Urban Land Ceiling Act, 1976. It was also noted that the cities had Dot 
maintained up-to-date land records. In view of this land coming under the 
purview of Urban Land Ceiling Act, 1976 were reflected in tile rural maps .. 
Tbe Committee recommended that Urban and Rural Ministries! 
Departments should coordinate in the process of updating of land records 
so that city and village map reflect exactly tbe existing position. ...-

16. The Committee also noted that in the case of desolated villages the 
land falling under tbeir purview is being reflected in the village maps of 
adjoining areas. They. recommended that Government should formulate 
some sort of guidelines in this regard so that the maps of such desolated 
villages reflect the exact and correct position. 

17. The Governmeat in their action taken reply have stated that (01 
surveying both the cities and villages, the only machinery available with 
the State Government is tbe Directorate/Commissionerate of Survey 
Settlement and Land Records. Tbough the Revenue Department is giving 
maximum attention for survey settlement of villages, towns and citi~ are 
being left over in the process. Till there is an alternative organisation for 
survey settlement activities to be carried out in the cities/urban areas, it 
wiD be the responsibility of the State Governments to maintain the maps 
and settlement records and update the same in the cities and growing 
urban areas. Big qpes like Bombay and Calcutta baving many high rise 
buildings require Wider scale of maps and such survey can be effectively 
taken up through aerial photography from reasonably fixed up distance. 
The lurvey{re-aurveyrequirement of old as weD as newly urbanised areas 
wiD be tackled by the existing State level DirectoratcslCommissioneratca. 
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However, finam:ial usistance may have to be extended for the aforesaid 
purpose from the Ministry of Urban Affairs & Employment as substantial 
requirement of funds under the aforesaid programme is requisitioned by 
abc States.· As soon as such requirement of funds for town/city survey is 
received. .the same will be forwarded to the Ministry of Urban Affairs & 
Einployment for considering release of financial assistance from their 
bud,ttary Head. 

II. Tbe Committee note that In reply to their recommendation that the 
Go¥ernment .bould coordinate the process or updating of land records 10 

.... , the maps or cities and villalH renect the exact position, tbe 
GoYernment bave .lmply .tated tbe ulstlnl position In tbls rqard and bave 
aWned the reapoDllhUlty on the State Governments. The Government have 
..... tated tbat they mllht consider extendlnl nnanelal assistance to State 
GoYernments to enable them to update the land records. The Committee 
.... note that the Government wblle furnl.hlna replies to recommendation 
DOl. 4.8 and 4.9 bave not Indicated .pecllkally the action taken by them In 
"lard to tbelr recommendation contained In Para 4.9 recardlnl mapplnl of 
desolate vUlales. 

The Committee feel that wblle cOllllderl1ll tbe proposa.1 to extend 
nnandal assistance to StatH, the Government should not only formulate the 
.. Idellnes rqardlnl release of Dnanclal aulstance but should also prepare a 
time bound prop-am me for completion or work or updaUnl of land records. 
TIle luldellnes sbould also clearly ItipUlate tbat the land records as updated 
..... rened tbe true picture as obtained on tbe date of updatlnl. 
I. Monltorlnl of Updating of Land Records 

Recommendation (Para No. S.4) 

19. The Committee have noted that there was no monitoring of actual 
updating of revenue maps under the scheme on the ground that physical 
acbievement is not quantifiable. They felt that lack of physical monitoring 
mi,bt have been the major factor for the poor performance of the scheme 
u well as low utilisation of funds and hence recommended that the 
pidelines of the schemes should be revised to give a room for proper 
monitoring of the programme. 

20. The Government in .their action taken reply have stated that the 
Department does not prdVide funds for all activities relating to survey 
_Itlement operation and updating of land records. It only provides 
financial assistance, at present, to support the State Governments to adopt 
IIIOre advance technologies, buying sophisticatedtelevant equipments to 
IMIopt luch technologies and training their manpower for the modernisation 
of the survey settlement operation. The type of financial assistance 
provided by this Department for inducing the State Governments to 
ilnpiove the quality of the existing delivery. system and hence a total 
IIIOnitoring of "actual updating of revenue maps" in the State has not so 
far been taken up, as that is a bigger issue and falls within the exclusive 

2496/LS/F-J.B 
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jurisdiction of the State Governments. The funds released by this 
Department are not to bear the cost of survey settlement operation and 
hence the cost of such operation is not questioned by the Department. 
However, the Department takes item-wise report of execution of any 
project including purchase of any set of equipments and utilisation of funds 
for the purpose for which they have been sanctioned. The utilisation 
certificates received from the States in the prescribed format are taken for 
aranted as the State Governments in accordance with their financial rules 
and procedure subject to annual audit by the State Accountant General, 
utilise the funds after observing all finandal formalities. No specific 
financial irregularity has so far been reported. Hence, neither direct and 
field level monitoring of use of funds nor the cost efficiency of survey 
settlement operation including printing of maps was considered necessary 
and expedient by this Department. Moreover, since the State Governments· 
are also contributing 50% of the cost of all the approved items, they bave 
their own responsibility to look into proper utilisation of funds. The 
Department, however, keeps a vigilant eye and procure the information 
regarding the actual improvement of maintenance of land records and 
making the same available to common citizens as on demand. Some 
States have been suggested to procure map printing machines to 
make cadastral survey maps available instead of supplying plot 
map on tracing paper. 

21. The Committee note from the action taken reply furnished by the 
Government that a total monitorlnl of the actual updatinl or revenue mllps 
In the States has not 10 far been taken up u that Is a biger Issue and raus 
within the exclusive Jurlsdkdon or the State Governmentl. They abo note 
that u stated by the Government In their action taken note, (Para No. 2.11) 
the Government propoee to Increue the Ilnandal usiltance to States from 
the present 50% to 80%. In view ot the propoled Increale In the Central 
assistance, the Committee feel that the need for proper mooltorinl of actual 
updatlnl of revenue lOa,. has become more relevant. As noted earUer by 
the Committee, lack of monltorlnlls the main reuon for poor performance 
of the scheme and non-utilisation of funds. They would therefore, Uke to 
reiterate their earlier recommendation and would like that the Iuldellnts 
should be revised suitably to ensure that the maps are acluny updalell. 
They also recommend that the revised pldeHues should be cln:ulated to all 
States for strkt compliance -hy them. 

F. Monltorlnl of the Scheme of Computerlsatlon of Land Records 

(Recommendation Part D Para Nos. ..5 " •. 6) 

22. Tbe Committee noted tbat States wefe Dot implementina the 
mandatory provisions df the ,uidclincs to furnish quarterly prolfCl$ feports 
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etc. u .dmitted by the Government in their written notes. They stressed 
to Itreqthen monitoring specifically in view of the fact th.t the 
proaramme wu • 100 per cent Centraily funded programme. It was also 
recommended th.t States should be required to furnish the reports 
pertainin& to the field visits to the Centre alongwith the corrective 
meuura taken by them. It was also stressed that this should be included 
in the guidelines issued by the Centre. Further, it was recommended that 
linkaaea amongst the different implementing bodies of the programme at 
Centre, State, District, and Village levels should be strengthened and 
timely evaluation of the programme should be made compulsory. The 
Committee in their recommendation at Para No. 4.6 desired to be apprised 
.bout the findings of the evaluation study of the Morena Project of 
Madhya Pradesh as assigned to LBSNAA. It was also stressed that 
evalu.tion Itudy by independent agency/organisation in case of other three 
completed projcc:ts should be expedited. 

23. The Government in their action taken replies have stated that the 
State-wise Area Officers and other officers who visited the States and 
Union Territories have been requested to give report of the 
computerisation proaramme presently undergoing in 223 Districts. In 
addition, the NIC is directly collecting the progress reports through their 
District Informatics Officers and submitting the same to this Department 
after necessary compilation. The Lal Bahadur Shastri National Academy of 
Administration, Mussoorie (LBSNAA) has been given a turn-key project 
for evaluation of the project in the district of Morcna (Madhya Pradesh) to 
identify the benefits generated out of the computerisation programme. The 
Academy has also been requested to complete the evaluation studies 
without further delay. The Steering Committee constituted by the 
Department is closely monitoring the progress and guiding the States in 
adopting the scheme in the desired lines. 

24. The Committee are not satisfied with tbe ~ctlon taken replies 
fualsbed by the Goverqment on the recommendation or the Committee .t 
Parl D ...,. NOI. 4.5 and 4.6 u quoted above. The Government have DOt 
,....r.w any commentl on the recommendation of the Commhtee to 
funIIb die outcome or the field vlsili. The Government have also not stated 
u to what .ctIon bu been taken by them on the recommendation Gt the 
C_Ittee to have better link... amon,lt the different lmplementlna 
bodIeI/lJI'OII'UIUDei at Centre, State, Dlltrlct and Vlu.p levels and for 
_irina compallory the timely ev .... tlon of the proar .... me. In reply to 
their rec:oauaendatioa .t Part II Para No. '4.6 th.t the Govenuaeat IbouId 
....... the ftadIap or the evaluation study of the Morena Project,· the 
GaftnuDeat bPe stated that the La) Babadur SIwtrI N.tIonai Ac:adtllly or 
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Administration, Mussoorle hal been requested to complete the evaluation 
study. Ten months have elapsed after the Govel'lUllellt bave furnilhed action 
taken notes. The Committee would like to know the present statui of the 
evaluation study of the Morena Project. The Government have also DOl 
indicated the action taken by them on the reeommendadon of the 
Committee to have evaluation Itudles of tbe three other completed projects. 
They would like to reiterate their earlier reeommendadonl at Part-D PerM 
4.5 and 4.6 and would like that the detailed action taken DOtes In this 
reaard should be furnished without any further delay. 



CHAPTER II 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

PART I 
Sc~".~ of Strengthening of Revenue Administration & Updating uf Land 

RecoriU (SRA & ULR) 

ObservationIRecommendation (Para No. 2.6) 

The position of release of funds towards Central share and th~ir 
utiliaation by StatelUnion Territories under the Scheme of SRA' & ULR 
from the year 1987-88 to 1994-95 is given at Annexure I. On the basis of 
die information the utilisation was Rs. 4263.93 lakhs against Central share 
of Ita. 9690.93 lakh which is only 43.99%. Overall, the utilisation by States 
is very poor except in the case of Maharashtra, Kerala Daman & Diu. In 
molt of the States utilisation varies between 20 to 40%. However, in 
Aadhra Pradesh, Maharashtra, Nagaland. the achievement is less than 
10%. In case of Meghalaya, Sikkim and Dadra & Nagar Haveli they have 
not reported about the utilisation. 

Reply or the Government 
Action takertlproposed to be taken 

To rectify the poor status of overall utilisation of funds by the States, aa 
commented by the Standing Committee on Urban & Rural Development. 
the Department took initiatives to urge upon the States to take appropriate 
steps for early utilisation of 6utstanding balances and submission of 
utilization certificates as well as progress report of the ongoing works 
which resulted in marginal improvement in the process of execution of the 
onaoinl schemes as well as submission of the utilization certificates. It has 
been lathered from the reports of the States that since major amounts 
were being utilized for construction works through the PWD, the Revenu~ 
Departments were not having full control over the process of execution of 
sucb IChemes relating to construction works, and hence, the States had 
fou.cl it difficult to speed up execution and submit neCC?ssary utilization 
certificates. In addition to protracted crorrespondence, a Conference of the 
It.evCD* Secretaries was held in New Delhi on 26th & -27th Novem'ber, 
1996 to Jet the latest State-wise position of progre..s of im"plementation of 
die .mes, su~ission of utilization certiiicate~ while fresh proposals 
were _ obtain~tor consideration and appf(;)Val and explanations for: t~ 
delay "~ucutio~ of thelChemea were also cli~itcd. neConf~r~D&C. w. 

1Q 
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also helpful to sort out field level problems. It is expected that pace of 
implementation will improve and the States will be able to provide tile 
utilization certificates soon. 

[Department of Rural Development (Ministry of RA&E) File No. 110151 
l/95-LRD dated 12th December, 1996) 

Observation 1 RecommendatIon (Para No. 1.8) 

The Committee observe that adequate attention has not been paid 
towards this Scheme. Land records is a basic document for possession. The 
absence of correct and up-to-date land records lead to unavoidable land 
disputes and injure the interests of numerous. small land holders. The 
Committee note that a very good scheme for updating of land records hu 
been initiated by the Central Government. However they regret to note 
the overall poor performance of the scheme during the 7th & 8th Plan. 
The Committee are dismayed to note the declining outlays for the scheme 
from Rs. 27.47 crore during 1994-95 to Rs. 18.80 crore in 1995-96. They 
further observe that not only the Budgetary Allocation was meagre during 
the 7th & 8th plan but the small amount allocated to States 1 Union 
territories remained unspent. 

Reply or the Government 

Action taken / proposed to be taken 

This Scheme wu started during the Seventh Plan with the objective of 
assisting the Sta1eI 1 UTs in the task of preparation, updating and 
maintenance of land records which are crucial for almost all the 
developmental activities involving land and for effective implementation of 
the country's land reform legislations, in addition to avoid land related 
disputes and violences. 

The Department admits that budgetary allocation during the 7th Plan 
was meagre and utilisation was also not full. The expenditure under • .the 
Scheme during 7th Plan was only Rs. 13.95 crore against t~ Piall 
allocation of Rs. 20.81 crore. This was because the scheme was introduced 
in 1987-88 covering only two States. From 1989-90 only the scheme wM 
extended to all other States / UTs. 

As far as the declining outlays for the Scheme during the 8th Plan period 
is concerned. as pointed out by the Committee. il has been ~ri6ed ..... 
the indicated unspent balances with the States which prevented IOIDC at 
them from receiving additional funds. were with the State PWD _ adler 
departments for construction activitica like COIIIInIdioe of s..te ~d / 
Regional training institutes. COftIt~ atreoord ,.... patwartb ..... 
Circle Inspectors offlCe-cum-residence. aftice-c:u.-raidence of tbe TalathiJ 
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in interior tribal belts etc. sanctioned under the Scheme. Since major 
amounts were those involved in construction works, and remaining with 
the PWO, thus funds were not actually available for taking up any further 
works by the Revenue Department and hence further funds had to be 
released to help the States to take up additional works inspite of notional 
outstanding balance showing quite high. This had to be done in the interest 
of keeping the programme running. 

The Ministry, therefore,' finds that the meagre resource allocation was 
due to the limited scope and area of support under the scheme during the 
7th and 8th Plan and, allocation of bulk of the funds for construction 
works which though showed constant increase of outstanding balances, 
though actually availability of funds in the hands of the State Governments 
were not much, but nonetheless the same restricted further releases from 
this Central Government. 

In line with the recommendation of the Standing Committee, the 
Department has prepared 9th Plan proposals worth Rs. 325 crore by nearly 
tripling the total expected release during the 8th Five Year Plan which 'is 
around Rs. 114 crore and by increasing the areas I activities coming for 
financial assistance under the Scheme. 
[Department' of Rural Development (Ministry of RA&E) File No. 11015 I 

1/95·LRD dated 12th December, 1996] 

Observation I Recommendation (Para No.2. 9) 

The Committee observe that as per the guidelines, State Government 
should match with equal amount of Centre's share for the scheme. They 
note that as per the data furnished by the Ministry (para 2.5 above) 
matching State's share equivalent to Centre's share has not been allocated 
except during 1988-89. Even the small amount provided by the Centre 
could not be utilised ana accumulated as unspent balances. It is evident 
that States are ~ot serious towards the implementati~n of the Scheme. Of 
equal concern is the attitude of States towards the Scheme. They do not 
bother to provide the matching share towards the Scheme as laid down in 
the guidelines. his disheartening to note that Centre continued to anocatc 
funds despite the deviation by States from the guidelines,aecumulating 
huge unspent balances and not providing' matching share. It is also 
dilturbing to note, that centre releases. funds very .late during the financial 
year as acknowledged by the Ministry in their written notes. 

Reply or the Government 
Action taken I proposed to be taken 

Re,ardinl comments on State's failure to provide matching share, it may 
be stated that except for some North-Eastern States, all States have been 
able to provide their matching contribution evcn thoulh not in the same 
financial year. B~UIC of . late. release of matching share by the State 
Govts., sometime. in the last waek. of Jilt March, delay takcs place in the 
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process of execution and utilisation of funds. However, the actual 
utilisation of funds is definitely more than the wmpiled figure received 
from the field to the State level and wmpiled' at the Central level for the 
purpose of monitoring' as at every level there is an inevitable time gap. 
Even then, as per reports wmpiled by this Department till 30th 
November, 1996, the overall percentage of actual utilization of funds under 
the Scheme is about 58%, 

Regarding comments on non-seriousness and negative attitude of the 
States, it may be stated that in the Conference of Revenue Secretaries 
convened on 26th and 27th November, 1996, the State Govts.' eagerness to 
get greater financial support under the Scheme was strongly ventilated. 
Many State Govts. are very much eager to take up revisional survey 
settlement operation for updation of land records but the cost is enormous 
and hence prohibitive. The cost is mainly related to deployment of large 
contingent of technical and non-technical staff and providing them with all 
logistic support for a period which vary from 10 to 15 years fOT a major 
State to complete such operation. The State Govts.' willingness do not 
match with their ability of making resource available for such a drive. On 
the other hand, Central Govt. is not in a position to support such survey 
settlement drive with the existing provision under the Scheme. Though the 
State Govts. share the concerns as expressed by the Standing Committee. 
they are unable to mobilise necessary resources as required for the task. 
The Department, with the intention to improve upon the existing situation, 
has submitted proposals for higher budgetary allocation with wider scope 
of financial assistance alongwith higher percentage of Central share for 
execution of the scheme during the 9th Plan period. The States' have also 
been impressed upon the need to increase provision for the scheme under 
their budgets in the next plan. 

Despite reported substantial outstanding balances with the States, the 
Department released funds to some States. after being sure that most of 
such outstanding funds are at the disposal of the exeeutive agencies like 
the PWD and, the States would be unable to take up other programmes 
and schemes without further release of funds from the Centre. Financial 
assistance for the purpose of training of revenue officials. purchase of 
equipments etc. could not be denied. on account of having unspent 
balances due to on-going construction works. 

Regarding this Ministry's inability to release funds during the early part 
of the financial year or during the year, through number of instalments, it 
may be stated that such chronic fault has generated over the years due to 
State Govts.' inability to utilise reasonable percentage of available funds, 
to submit utilisation certificates early and, failure in submitting fresh 
proposals on time. The Department is, however, taking appropriate 
measure for streamlining the idea of timely and if possible, quarterly 
release of funds on the first come first serVe basis. Expecting that the 
ICheme will wntinue in the 9th Plan period and allocation of resources will 
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be made as proposed by this Department. The State Govts. have been 
requested to fully utilise the total unspent balance by 31st March, 1997 and 
submit technoeconomically feasible schemes for early release of funds in 
the next financial year. 
(Department of Rural Development (Ministry of RA&E) File No. 110151 

lJ95-LRD dated 12th December 19961 
Observation / Recommendation (Para No. 1.10) 

The Committee strongly recommend that concerted efforts should be 
made in the updating of land records in view of their vital importance. 
They would like that this Scheme for Updating of Land Records should 
continue during the Ninth Five Year Plan and outlay under the Scheme 
should substantially be stepped up to bring about the positive results. 

Reply of the Government 
Action taken/proposed to be taken 

As per recommendations of the Committee, concerted efforts are being 
taken up to increase. the participatory arrangements with the State 
Governments / Union Territories and the Survey of India to step up the 
activities relating to revisional survey as well as fresh survey and updation 
of land records. Proposals for continuing the scheme during the 9th Plan 
with increased outlay have been submitted. As against the total expected 
release of Rs. 97.88 crore during the 8th Plan period. outlay for the Ninth 
Plan allocation has been kept at Rs. 325 crore. 
[Department of Rural Development (Ministry of RA&E) File No. 110151 

lJ95-LRD dated 12th December 19961 
Observation / Recommendation (Para No. 1.11) 

The Committee urge that besides enhancing Centre's share, it should be 
ensured that the funds allocated under the Scheme are spent fully by the 
State Governments. In order to achieve the objectives of the Scheme the 
funds should be released in a phased manner during the financial year. 
Further, they would also like to recommend that strict action should be 
taken agaimt the defaulter States. 

Reply of the Government 
Action taken/proposed to be taken 

As per recommendation, the Deptt. of Rural Development has proposed 
for enhancing of Central share from 50% as on date to 80% during the 
Ninth Plan period for all States except for the North Eastern States; in 
whose.case, 190% Central assistance has been proposed. The release of 
funds in a phased manner could not be taken up during the current 
financial year as fresh propoull from the States could not be collected 
iupite of repeated effonI. However, annual requirements of ~nds from 
varioUi States coaId be collected IOInC time before the Conference of tl)e 
Revenue s.cretariea held in New Delhi on 26th cl 27th November, 1996 
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and the funds for the current financial year will be fully released durin, the 
December. 1996. The defaulter Statea. in submission of proJfCII reports. 
~tilization certificates and freah proposals, lot automatically penalized due 
to denial / lowreleue of funds durinl the current financial year. Strict 
instructions have been communicated for utilization of all outstandinl 
funds durinl the 8th Five Year Plan itself. 

(Department of Rural Development (Ministry of RA&E File No. HOlSl1/ 
95-LRD dated 12th December, 1996] 

OblervlitlonlRecommendation (Pan No. 3.4) 

The Committee allo feel that for the IUcx:ess of the programmes to bring 
uniformity in the unit of measurement of land. the acceptance by poor 
small farmers is necessary. They recommend that the poor gentry should 
be enlightened about its importance. The media can play an important role 
in this regard. Government should take necessary measures to advertise 
programmes emphasising the need of standardisation of unit· of 
measurement of land on TV, radio and newspapers. 

Reply or the Government 
Action taken/proposed to be taken 

The Department has proposed to finance the making of a TV serial 
showing the evolution of cadastral survey system from plane table survey 
to aerial photography, use of Global Positioning System, total station and 
other packages for more accurate measurement of land, reproduction of 
cadastral maps and essential revenue records. The video tape of the said 
TV serial is proposed to be sent to the districts to popularise the new 
technology to the land owning gentry including small and marginal farmers 
in addition to utilisation of other media like radio and newspapers. 

(Department of Rural Development (Ministry of RA&E File No. 11015111 
95-LRD dated 12th December, 1996] 

OblervlitloalRecommendatloa (Pan No. 3.5) 

Further, the Committee found during their on the spot study visit to 
lOme of the Statea durin, 199~-96 that there was considerable diversity 
between States in the matter of the size of the map proportionate to the 
plot of land to which that map belongs. In lOme States there were bi, 
mapa for the small land holdin, whereas in other States the -size of maps 
was so small as compared to the plot of land which was so bi,. The 
Committee would like that Government should set some sort of standards 
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in respect of the size of map as compared to the plot of land. Further it 
should be specified that the specific standard quality of materials like paper 
and ink should be used to ensure their durability and longevity. 

Reply of the Government 

Ac;;on taken/proposed to be taken 

As has been said in reply to No. Para 3.1 above, action has been 
initiated by the States for conversion of all cadastral maps and 
measurement of land quantum in the metric system and, the on-going 
computerisation programme is expected to quicken the process. Further, it 
has been proposed in the 9th Plan that States will be given financial 
assistance to buy scanners, AO size digitizers and printers for preservation, 
correction and collation of revenue records by converting them into metric 
system. It has been decided by this Ministry to finance the State Govts. for 
purchasing standard quality of paper and ink used for the preparation of 
land records, including maps to ensure their durability and longevity. 

[Department of Rural Development (Ministry of RA&E) File No. 110151 
1195-LRD dated 12th December, 1996] 

Comments of tbe Committee 

Please sec Paragraph No. 9 of the Chapter-I of the Report. 

ObservaUonIRecommendation (Pan No. 3.6) 

The Committee also note that differenr States have adopted different 
systems of maintenance of land records. As stated by the Ministry in the 
written notes the lowest level at which such records are maintained varies 
from 'State to State: Some States have records at the village level while 
other maintain at block level. The Committee would like to recommend 
that Land Records maintained at VillagO'Block Level should be well 
preserved so that individuals may have easy access to obtain the land 
records. 

Reply of the Government 

Action taken/proposed to be taken 

Keeping conformity with the recommendation of the Standing 
Committee, which, inter-alia, was also a recommendation of the Appu 
Committee, States have been requested to develop revenue administrative 
system below the Block level where the same is lacking. Accordingly, 
concerned States have taken up the procell of decentralisatioQ by setting 
up circle level revenue offices where land records will be .kept and 
maintained to ensure easy access of the same to the common people. The 
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Department is also extending financial assistance for the construction of 
offices at Circle Inspector level as well as at the village level, (Patwari 
Lekhpal Talathi VAO) iD the States. 

(Department of Rural Development (Ministry of RA&E) File No. 1101511 
95-LRD dated 12th December, 1996] 

ObservationIRec:ommendatlon (Para No.4. 7) 

The Committee observe that consolidation of holdings is done in 
respective StatesVTs as per their State laws. They feel that there is a 
possibility of consolidation activity being conducted just after the updation 
of Land Records which will render the whole process of updation as futile 
exercise because all the land records will change due to the consolidation 
activity. As such the Committee would like that upgradation of land 
records and consolidation of land holdings should be well arranged so as to 
maintain utmost accuracy in the updated land records. 

Reply of the Government 
Action takenlproposed to be raken 

The consolidation programme is now mainly in operation in the State of 
Uttar Pradesh where there is no separate Directorate of Survey Settlement 
and Updation of Land Records. Hence. only Consolidation Directorate 
prepares the latest land records including maps through consolidation 
process and, therefore, there is slender chance of taking up consolidation 
programme on recently surveyed area. In other States. like Maharashtra, 
Gujarat etc., the consolidation programme has been officially suspended 
and hence the clash between the consolidation operation and settlement 
operation. resulting in making the newly updated land records worthless, 
cannot be generally conceived. However, States arc being suitably 
requested to avoid any such futile exercise. 
[Department of Rural Development (Ministry of RA&E) File No. 1101511 

95-LRD dated 12th December, 1996] 
ObserY1ltlonlRecommendatlon (Para No. 5.5) 

The Committee also recommend that more transparency is required for 
better implementation of the Scheme. The individuals should have the 
right to obtain details regarding lands owned by the land owner. 

'Reply or the Government 

Action taken/proposed to be ~aktn 

It is a legal right for any land owner to get the documents relating to his 
right on the land through the procedure as provided in the respective 
Statca' laws. The complaints, if any, regarding denial of revenue machinery 
to provide transparent and effective ICl'\lices to th~ land owners can be 
lodaed to the next hiaher .revenue officials for redressal of pievancca. 
However, the propmme of computerisation will further improve upon the 
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transparencies of managing the land records of an ownen and information 
reguding all land will be thereafter easily acceuible not only to the owner 
but also 10 any individual of the lOCi~ty . 
[Depanment of Rural Development (Ministry of RAclE) File No. llOIS! 

VJS-LRD dated 12 December, 1996] 
OblenaUoalRecolDDlendation (Pan No. 6.6) 

The Committee take serious note of the various irregularities in the 
implementation of the Scheme .IS pointed out in the preceding Chapters. 
They stress the need to strengthen the monitoring system in order to 
ensure not only the proper utilisation of financial resources but also to 
make the implementing agencies accountable for cases of diversion from 
the Central guidelines. The Committee need hardly emphasiic that more 
supervision and inspection arc required to achieve the desired results. It 
should be ensured by the Centre that States strictly adhere to the 
guidelines and furnish quarterly reports regularly. Strict action should be 
initiated against the defaulter States. Thc Committee urge the Government 
to take immediate corrective measures to identify the existina mistakes in 
the revised maps. They want the existina mistakes as found out by the 
Committee, particululy with relard to Government owned land, 
Panchayat land, and common land which seems to have disappeared in the 
revised maps be rectiflCd. Simultaneously, they also urge the Government 
to take immediate corrective steps to clearly identify and demarcate the 
existina public assets/properties like highways, river, nallahs, bandhs, 
canals, ponds. lakes, projects, grazing lands, main roads, railway lines, and 
.cifacally the boundary stones. etc. in the revised maps. 

RecommeDdallon (Pan No.6. 7) 
The Commiuee arc disturbed to note the upgraded maps arc worse than 

tbe oripnal maps as aeknowledged by the s,cretary of the Ministry. The 
Committee stronaly recommend that the Government should take 
immediate corrective measures in this relaid. The monitoring mechanism 
should furtber be strenlthened. They al~ recommend that a task force 
should be constituted to make surprise visits to the places where the said 
scbeme is being implemented. The human failure wherever detected as 
acknowledged by the Secretary should be dealt with appropriately. The 
Centre has to play a coordinatinl role and advise the States for the 
effective implementation of the Scheme. Instructions should be forwarded 
to States in this regard to avoid recurrence of such lapses in future. 

Reply of the GOYerDmeDt 
AClion laleen/proposed 10 be ,abn 

The aforesaid recommendations of tbe Standing Committee were 
promptly communicated to the State Govts. for taking up rectification 
measures in addition to normal correspondence, a D.O. letter from the 
eDd of Secretary. (aD) wu alto sent to the R~venue Secretaries of all 
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States to take corrective meaures seriously and avoid recurrence of such 
lapses in future: The depanmental officers have been instructed to make 
necessary field visitllsurprilc visits to the places where the sc:hemes are 
under implementation to pliysically verify the quality of map' and land 
records beina prepared by revisional survey settlement operation. 
[Depanment of Rural Development (Ministry of RAclE) File No. 110151 

1I9S-LRD dated 12th December, 1996] 
OblerYadoalRecommendatlon (pan No. 6.1) 

The Committee stress that the Scheme launched by the Centre for 
uPlfldation of map' is a aood stan. The importance of accurate and 
up-to-date land records can hardly be over-emphailed. They stron&ly 
recommend that Centre should prepare an action plan for updatina baic 
land record of each of the villaae throuahout the country. The Committee 
also recommend that there should be a system of periodical review/ 
updating of land records. In order to make the programme more effective 
and praamatic the Government should frame cenain norms in this reprd 
and cireulat~ them to States for compliance. It is needless to stress here 
that the updated land records should be correct and should depict the true 
picture not only of the position of the land but also the survey plot 
number, area, clusification of the land, name of the owner, name of the 
tenant etc. 

Recommendation (Para No. 6.9) 
The Committee apprehend that the process of updation of land records 

may not destroy the well preserved British period basic maps of the 
country. They would like to urge here that before destroying the basic land 
map of an area, it should be ensured that the revised up-ta-date map 
prepared by whatsoever latest technology correctly depict the ground 
reality. To UICII the correctness of the map, the Government may take 
the .. iltance of lOJIIe independent agency having expenise in this regard. 

Recommendation (Para No. 6.10) 
The Committee would also like that necessary steps should be taken by 

the Government to ensure that the correct up-ta-datc land records and 
mapl are well preserved. 

Reply or tbe Governmeal 
Action IlIktn/propostd 10 be Itlke,; 

For lakina up concened efforts towards preparati~" of action plan for 
upclatina bui~ land records of each of the villale, tht .involvement of the 
State Oovts. is necessary and for necessary preparedness of the Survey 
settlement Direaorate and Commissionerate of this CO~ !ltry, after lapse of 
three years, the 12th All India Cadastral Survey Conference wu organised 
in Hyderabad for a three-day Workshop oil 6th, 7th and 8th November, 
1996, in which a large number of useful decisions were adopted. All States 
mowed eagerness to adopt a system of periodical re\'ision of updatina of 
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land records and preservationlupdation of cadastral maps as recommended 
by the Standing Committee. It was considered that scanning of existing 
cadastral survey maps and digitization of the same will be a useful step 
forward to reach the objective set up by the Standing Committee. In the 
9th Plan period, the Department has proposed to finance purchasing of 
scanners, digitisers, hectare comb and AO printers for digital reproduction 
of survey maps. The Survey of India is also preparing thematic maps of all 
the districts of India showing the agricultural land, the forest land, the 
water resources, the ground water resources, thc minerals, the roads and 
other infrastructures, cropping intensity, quality of land throllgh multi-
colour printing of maps. For preservation of old maps, this Department 
has earlier released funds for lamination of the same as well as micro 
filming of important revenue records. The latest idea in the field of 
preservation of survey maps suggests scanning and digitization of the map 
instead of laminating as laminated maps cannot be further used for 
necessary updation. The old maps will be preserved for their archival 
value, by extending support to the States for the same. 
[Department of Rural Development (Ministry of RA&E) File No. 110151 

1195-LRD dated 12th December, 1996] 
OhservationIRecommendaUon (Pa,. No. 6.11) 

The Committee further recommend that Government should review the 
Scheme to sort out the bottlenecks being faced by States in the 
implementation of the scheme. 

Reply or the Government 
Action tok~nlproposed to be token 

As has been already narrated in earlier paragraphs, the main bottleneck 
faced by the States relates to getting construction work done through the 
PWD, which cannot be radically changed as the only course of action left 
with the State revenue machinery is to pursue the PWD for early execution 
of the scheme and submit utilisation report. In any case, construction 
works always take considerable time and in some parts of India they 
cannot be taken up in all seasons. The Dep~rtment has, however, given 
maximum pressure to the States to complete their on-going construction 
works within the current financial year by full utilisation of the outstanding 
balance and further funds for major construction works during the current 
financial year are not being considered. Constant interactions with the 
StateslUTs are made to improve matters as well as to suggest course of 
actionl. wherever necessary. 
(Department of Rural Development (Ministry of RA&E), File No. 1101S! 

1I9S-LRD dated 12th December, 1996] 
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PART n 

Scheme of Computerlsatlon of Land Records 

OhHrvationIRec:ommendation (Para No. 2.6) 

The Committee note with regret the poor position regarding the 
releae of funds to respective State&IUTs. Release of funds which was 
RI. 192.SO lakh during 1988-89 declined to Rs. 20.03 lakh during 1991-92. 
They are shocked to know the fact that most of the States could get the 
allocation only once during the four years. i.e. 1988-89 to 1991-92, whereas 
as per the guidelines each of the project district shall be completed within 
a period of 3 years from the date of the release of first instalment. Equally 
alarming is the condition during the 8th Five Year Plan. The percentage 
utilisation of budgetary allocation is abnormally low i.e. 1.8% during 1992-
93 and 46% during 1995·96. The Committee would like an explanation of 
the Government in this regard. They have their own doubts regarding the 
claim of the Government to cover the entire country by thc end of the 
Ninth Plan. 

Reply of the Government 

Action taken/proposed to be taken 

As per recommendations of the Standing Committee, the State Govts. 
have been duly requested to expedite utilisation of funds under the 
scheme. The Conference of National Level Steering Committee was 
convened on 27th November, 1996 to have an overall review of all the on-
going projects of this country as well as to suggest measures for early 
implementation of the seheme. During the Conference the Revenue 
Secretarie&IDirectowCommissioners of Land Record and Survey being 
the state level implementing agency of this programme, submitted that lack 
of availability of space in the Collectorate buildings and the time as being 
taken for the Construction of separate compute,r room near the 
Collectorate buildings had delayed the implementation of the scheme to a 
larae extend. In addition. the shortage of supply of hardware and 
iDltallation of the same by the NIC also delayed the execution of the 
leheme. The Director General. NIe being a member of the National Level 
Steerin, Committee assured during the meeting that there shall not be any 
IUch delay in Jupplyin, and installing suitable hardware and training of the 
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revenue officials. The 9th Plan proposal has been prepared to ensure 
covering the entire country under the programme and complete the 
projects by the end of the 9th Plan period. 
(Department of Rural Development (Ministry of RA&E), File No. 110151 

l/95-LRD dated 12th December, 1996] 
ObienatlonlRecommendatlon (para No.1. 7) 

The Committee strongly recommend that adequate attention should be 
paid to the programme of Computerisation of Land Records. They also 
urge that it should be ensured that the amount sanctioned for the specific 
project is spent fully. The spending under the programme should be strictly 
monitored. 

Reply of the Government 
Action taken/proposed to be taken 

The physical and financial progress are being monitored by this 
Department. The National Informatics Centre is also directly collecting 
from each project district the latest position· of Computerisation 
programme and information regarding utilisation of funds. The 
implementation is also closely watched by the Technical Committee 
constituted at the Centre. 
(Department of Rural Development (Ministry of kAtiE) File No. 110151 

1195-LRD dated 12th December, 1996] 
ObservatlonlRecommenotlon (para No. 1.8) 

The Committee also recommend that the Computerisation programme 
should be continued in Ninth Plan. The budgetary allocation should be 
stepped up. They further like that the budletary expenditure during 
9th Plan should be meticulously calculated to cover the entire country 
under the prolramme. 

Reply of the Government 
Action taken/proposed 10 be taken 

As per recommendation of the Standing Committee, budget proposal for 
tbe 9tb Plan has been prepared by substantially stepping up provisions as 
over that of the 8th Plan. The year-wise requirement of funds at thc 
district level, State level and for additional activities, have been clearly 
identified and a total allocation of Rs. 371.90 crore has been proposed 
apiRll RI. 48 crore provided during the 8th Plan. 
[Department of Rural Development (Ministry of RAILE) File No. 110151 

lI9S-LRD dated 12th December, 1996] 
OblerYatioaIRecoInmenatloa (Pan No. 3.1) 

The Committee note that serious thou.ht hu not been liven to traininl 
~bich is one of the im~ant compoaa.tI of the pro .... mme. They express 
diapleuure that the Govenunent do DOt hayc any data reprdin. the 
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number of trainees trained so far or the actual expenditure being met. The 
Committee would like to be appriaed about the details as stated above. 
They feel that training is the pre-requisite for the success of the 
computerisation programme. Hence the Committee recommend that more 
emphasis should be given in this regard. 

Reeomme ..... tlon (Para No. 3.3) 
The Committee also recommend that all personnel associated with the 

Scheme should be liven necessary training to facilitate themselves with the 
new technololY. The Committee desire that relevant infrastructure for 
meeting the trainins facilities should be created. 

Reply of the Government 
Action takenlpropo.Jed to be taken 

The NIC through its State-wise and District-wise units is providing 
training to revenue officials for thc computerisation programme. Some 
Statcs wanted additional funds for providing special training for their 
officials and the Department has agreed to assist the States in providing 
such special training wherever necessary. All the software as required by 
the States have already been developed by the NIC. The Department has 
also agreed to bear the additional cost. if necessary. for improving upon 
the existing software by cngaging technical people ~rom the private sector. 
Training of as many officials concerned 'has been given paramout 
importance. 
[Department of Rural Development (Ministry of RA&E) File No. 110151 

1195-LRD dated 12th December. 1996] 
OhlernlionIRecommendatlon (Para No. 5.1) 

The Committee note that Computerisation of Land Records Programme 
was launched as 100% Central funded prolramme durinI1988-89. Till date 
162 districts in the country have been financed by the Centre out of which 
4 districts have been completed. They also observe that the programme 
was initiated with the noble objective to cover the whole country by the 
end of the Ninth Plan. However. the Committee find that there are certain 
drawbacks in the implementation of the programme as pointed out in the 
preceeding paragraphs of (Part-II) the Report. Thcy hope that the 
Government would take note of the same and take necessary remedial 
measures. 

Recommendation (para No. 5..2) 

The Committee note that Computerisation of Land Records is to 
prepare a record takin, all basic information. plot-wise as well as owner-
wile with other details as available in Khasra and Khatiyan. They feel that 
Conaputerilation of Land Records would never be a substitute to the 
pl'OClll of upelatin, basic land maps at the !fOund level. It would not be 
out of place to montion here that the .idproaramme would not yield the 
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desired results unless the country is ready with the buic data of land 
records. Hence, the Committee would like to recommend that to make the 
Computerisation programme a success, Government should ensure the 
success of the Scheme of SRA cl ULR for preparing up-to-date basic land 
records of the country. 

Reply of the Gov ......... Dt 
Action Taunlproposed to be taun 

The Department availed of the opportunity of the Conference of 
Revenue Secretaries held on 26th and 27th November, 1996 to review the 
computerisation programme for the purpose of removing all bottlenecks in 
implementation of the same u well u amalgamating the process of 
computerisation with simultaneous updation of land records under the 
scheme of SRAclULR. M per recommendations of the Standing 
Committee u well u the advice of members of the Technical Committee, 
certain activities like purchue of scanners, digitizers, AO size printers to 
amalgamate the cadutral records generated by Survey Settlement 
Department with the updated land records are being captured through the 
computerisation programme. This approach, u the Department strongly 
feela, will computerise the total land records for all sorts of subsequent 
updation through an integrated and automatic mechanism, which will 
enable to achieve the avowed objective and pave way for a modem land 
records management. 
[Department of Rural Development (Ministry of RAclE), File No. 110151 

lIY5-LRD dated 12th December, 1996] 



CHAPTER m 

RECOMMENDATIONS WHICH THE COMMITI'EE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

- NIL-
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CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMl1TEE 

ObIervatlonlReeonunendatloa (Pan No. 3.3) 
The Committee note that there is considerable diversity between the 

States in the unit of measurement of land. Not only different States have 
different unit of measurement of land but the respective units of 
measurement e.g. Acre, Bigha &. Biswa have different scale in different 
States. They are dismayed to note the petty excuse furnished by the 
.Government that use of hectare is quite inconvenient for the land holding 
gentry belonging to small and marginal groups. They feel that sincere 
efforts have not been initiated by the Government in this regard. The 
Committee hope that the poor rural gentry could accept the metric system 
as they have adapted to the system of kilograms and rupees. Of equal 
conccrn is that the whole purpose of Weipts and Measure5 Act, 1976 is 
defeaJed by the administering practice. Even after identifying it, the 
Government have not taken any corrective measares so far to adopt a 
standardised unit of measurement of land. n.~ Committee, therefore, urge 
that Government should formulate necessary guidelines in this regard and 
circulate to StateslUTs for strict compliance. 

Repl)' of the Government 
Action taken/proposed to be taken 

This Ministry is persistently pursuing with the States to adopt and 
quickly implement the metric system of measurement without any further 
delay, as it is the only legal sYltem and, hence its adoption is mandatory 
under the Weights and Measures Act, 1976. In the last Conference of the 
Revenue Ministers of the States held in New Delhi on 27.12.95, a 
relOlution was adopted unanimously for adoption of metric system. The 
States are reportedly taking steps for conversion of existing land records 
into the metric system. Wherever fresh or revisional survey settlement 
operation has been taken up, the cadastral maps are being prepared in 
1:4000 scale to get hectares and square metres in area calculation and to 
produce the revenue records accordingly. Considering the size of the 
country. number of villales, small plots and insufficient manpower for 
recalculation of the areas and revising the line maps in accordance witb the 
new scales will admittedly take quite lOme time. 1'1Ie lIlattes- wu diaculted 
in tbe Revtnue Secretaries' Conferencc held on 26th November. 1996 and 
it was observed that alonpith computerisation of land recorda and 
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scanning of existing cadastral maps and digitizing the same may lead to 
early convenion of revenue recorda including maps in the metric system. 
The technical advice liven by the Technical Committee in this connection 
is being communicated to the States as a part of the minutes of the 
aforesaid meetiDJ. 

[Department of Rural Development (Ministry of RA II. E) File No. 11015/ 
1I95-LRD dated 12th December, 1996] 

Comments of the Committee 

Please see Paragraph No.6 of the Chapter I of the Report 

ObservaUonIRecommendaUon (Para No. 4.3) 

The Committee observe that survey-re-survey/scttlement of land records 
are overdue in many StateslUTs. They also' note that the situation is 
alarming in North-Eastern States where survey settlement operations have 
not been started as yet. Further, Central Government do not have up-to-
date information regarding survey/re-survey and settlement made in 
respective StateslUTs. The Committee would like to recommend that 
Government should collect the up-ta-date information from the States in 
this regard. After having the clear and exact position they should chalk out 
a time bound programme to complete survey/re-sllrvey and ~ttlenlent in 
the States where these are overdue. They w(Juld also like that more stress 
should be given towards the North-Eastern States. These States should be 
given more financial assistance as compared to other StateslUTs. 

Recommendation (Para No. 4.4) 

The Committee also recommend that the Ministry should find out ways 
and mc;IDs to simplify survey/re-survey and settlement operations 
expeditiously. 

Reply or the Government 

A.ction taken/proposed to be taken 

The Department agrees with the recommendations of the Standing 
Committee and States are also willing to go forward with revisional survey 
settlement operation as well as fresh survey where the same has not been 
done as yet. But the cost involved is so high that, most States find it 
difficult to undertake the task. An estimated average cost of conducting 
revisional survey settlement operation over 1 sq. km. of area in the 
recently lUl'Veyed districts of Madhya Pradesh appears to be R$. 17 ,34Y-. 
The country havin, a total area of 328.726 million sq. kms. may, therefore, 
require a total investment of around Rs. 5701 crore, it Dot more, for the 
diffICUlt repoM in the Himalayan ,and North·Eastern States (the current 
year's COlt is escalated to RI. 19,550 per sq.lrm. in MP itself, which means 
a national investment of around Rs. 6426.59 crore). The State of Andhra 
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Pradesh has prepared a plan estimate for revisional survey settlement of all 
the 23 districts of the States at a cost of Rs. 200 crore. The time taken for 
completion of such operation, as experienced in recently surveyed districts, 
is about 5-6 years and since the existing survey staff and machinery at the 
disposal of the State is unable to take up all the districts at a time, hence, 
the total time taken by the State to complete a survey settlement operation 
from preparation of line map and upto publication of settlement records 
appears to be around 15 years as experienced in West Bengal and Madhya 
Pradesh. The Department has, therefore, suggested the States to adopt 
latest technologies globally available in this subject i.e. use of total station, 
global positioning system, aerial photography and digitilation of maps, use 
of photogrammctric system in survey settlcment operation along with the 
conventional plane table survey to take up the job on priority basis where 
the felt need is higher. The Department has proposed to increase its 
budgetary allocation in the 9th Plan for early adoption of the latest 
technology in the field to reduce both the operational cost as well as time 
taken for completion of the survey settlement works. 
[Department of Rural Development (Ministry of RA & E) File No. 110151 

1195-LRD dated 12th December, 1996] 
Comments or the Committee 

Please see Paragraph Nos. 13 and 14 of [he Chapter-I of the Report. 
ObservationIRecommendatlon (Para No. 4.8) 

The Committee note that cities arc expanding due to population growth 
and migration etc. Further, with the expansion of cities more and more 
village boundaries are coming under the purview of an urban area a1 per 
the urban land ceiling Act. They also note that the cities have not 
maintained up-to-date land records. In view of this, the land coming under 
the purview of urban land ceiling Act are reflected in the rural maps. As 
such the Committee would like to recommend that Urban & Rural 
MinistrieslDepartments should coordin·ate in the process of updation of 
land records so that city and village maps reflects the exact existing 
position. 

Recommendation (Para No. 4.9) 
Further the Committee note that in the case of desolated villages the 

land falling under their purview is being reflected in the villagc maps of 
adjoining areas. The Committee would like to recommend that 
Government should formulate some sort of guidelines in this regard so that 
the maps of such desolated villages reflect the exact and correct position. 

Reply of the Government 
Action taken/proposed to b, taken 

For surveying both the cities and villages, the only machinery available 
with the State Governments is the DirectoratelCommissionerate of Survey 
Settlement and Land Records. Though the Revenue Depa(tment is giving 
maximum attention for survey settlement of villages but Ia the process 
towns and cities are being left over. Till there is an alternative organisation 
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for survey settlement activities to be carried out in the citie&!urban areas, 
it wil~ be the responsibility of the State Government to maintain the maps 
and settlement records and update the same in the cities and growing 
urban areas. Big cities like Bombay and Calcutta having very many high 
rise buildings require wider scale of maps and such survey can be 
effectively taken up through aerial photography from reasonably fixed up 
distance. The survey/re-survey requirement of old as well as newly 
urbanised areas will be tackled by the existing State level Directorate&! 
Commissionerates. Howcver, financial assistance may huve to be extended 
for the aforesaid purpose from thc Ministry of Urban Affairs & 
Employment as substantial requirement of funds under the uforesilid 
programme is requisitioned by the States. As soon as such requirement of 
funds for town/city survey is received the same wiJI be forwarded to the 
Ministry of Urban Affairs & Employment for considering release of 
financial assistance from their budgetary Head. 
[Department of Rural Development (Ministry of RA&E) File No. 11015/ 

1195-LRD dated 12th December, 1996] 
Comments of the Committee 

Please see Paragraph No. 18 of the Chapter I of the Report 
ObservatlonlRecommendation (Para No. 5.4) 

The-Committee arc surprised to note that there is no monitoring of 
actual updating of revenue maps in the Scheme on the ground that physical 
achievement is not quantifiable. They feel that this might have been the 
major factor for the poor performance of the Scheme as well as low 
utilisation of funds. They strongly recommend that the guidelines of the 
Scheme should be revised to give a room for proper monitoring of the 
programme. 

Reply of the Government 
Action taken/propo.fed to be taken 

The Department docs not provide funds for all activities relating to 
survey settlement operation and updation of land records. It only provides 
financial assistance, at present, to support the State Governments to adopt 
more advance technologies buying sophisticated!.relevant equipments to 
adopt such technplogies lind training their manpower for the \modernisation 
of the survey settlement operation. The type of financial assistance 
provided by this Department for inducing the State Governments to 
improve the existing quality of the delivery system and hence a to,al 
monitoring of "actual updating of revenue mRps" in the States has not so 
far been taken up, as that is a bigger issue and falls within the exclusive 
jurisdiction of the State Governments .. The funds released by this 
Department are not to bear the '1:ost of survey settlement operation and 
hence the cost of such oper,atiOn is not questioned by the Department. 
However. the Department takr.s· item-wise report of execution of any 
project including purchase of any set of equipments and utilisation of funds 
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for the purpose for which they have been sanctioned. The utilisation 
certificates received from the States in the prescribed format are taken for 
granted as the State Governments in accordance with their financial rules 
and procedure subject to annual audit by the State Account General, 
utilise the funds after obscrving all financial formalities. No specific 
financial irregularity has been so far reported. Hence, neither direct and 
field level monitoring of usc of funds nor the cost efficiency of survey 
settlement operation including printing of maps were considered necessary 
and expedient by this Department. Moreover, since the State Governments 
arc also contributing 50% of the cost of all the approved items, they have 
their own responsibility to look into proper utilisation of. funds.' The 
Department, however, keeps a vigilant eye and procure the information 
regarding the actual improvement of maintenance of land records and 
making the same available to common citizens as on demand. Some States 
have been suggested to procure map printing machines to make cadastral 
survey maps available instead of supplying plot map on tracing paper. 

[Department of Rural Development (Ministry of RA&E), File 
No. llOIS1l/95-LRD, dated 12th December, 1996"] 

Comments or the CommlUee 

Please see Paragraph No. 21 of the Chapter I of the Report 

ObservatlonIRecommendatlon (Part-II Para No. 4.5) 

The Committee note that as pcr the guidelines. provisions have been 
made for the physical and financial monitoring by field visits. Further 
States are required to furnish the Quarterly Progress Report. They are 
disturbed to note that the States are not implementing the mandatory 
provisions of the gui~linesiasl.8dmitted by the Ministry in their written 
notea. Further, the poor financial and physical achievement \of. the 
programme as detailed in Chapter II (Part-II) of the report speaks volume 
of the poor monitoring -of the programme. The Committe,e ~.ess to 
strengthen monitoring specifically in view of the fact that the p~mme is 
a 100% Centrally funded programme. They would like to recommend that 
States should be instructed to follow the guidelin.:s strictly. They w.p'~ld 
allo like to be apprised about the number of iield visits carried. by the fieldi 
inspectors and the outcome of such visits. The Committee -recommend that 
States should be required to furnish the reports pertaining to the field visits 
to the Centre alongwith the corrective measures taken by them. They also 
urgc that the said provisions should be included in the guidelines to be 
issued by the Centre. Further, they allo feel that linkages amongst the 
different implementing bodies of the programme .at ~ntre, State, District 
and Villa. levels should be strengthened. Timely evaluation of the 
proJramme should also be made compulsory.' 
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Part - (( Recommendation (Para No. 4.6) 

The Committee note that so far. only one evaluation study of the 
Morena Project of Madhya Pradesh has been assigned to LBSNAA. 
Mussoorie the report of which is still awaited. They would like to be 
apprised about the findings of the said study and the follow-up action by 
the Government. The Committee also stress that evaluation studies by 
independent agenc~rganisation in case of the other 3 completed projects 
should be expedited. 

Reply of the Government 
Action tak~n/propos~d to b~ tak~n 

The State-wise Area Officers and other Officers who visited have been 
requested to give report of the computerisation programme presently 
undergoing in 223 districts. In addition, the NIC i:; directly collectinl the 
prolress reports through their District Infonilaties Officers and submitting 
the same to this Department after necessary compilation. For evaluation of 
the programme, Lal Bahadur Shastri National Academy of Administration, 
Mussoorie has been given a turn-key project for evaluation of the project 
district of Morena in the State of Madhya Pradesh to identify the benefits 
leneratod -out of the computerisation programme. The said Academy has 
been requested to complete the evaluation studies without further delay. 
The Steering Committee constituted by the Department is closely 
monitoring the progress and guide the States in adopting the scheme in the 
desired lines. 
[Department of Rural Development (Ministry of RA &. E) File No. 11015/ 

1195-LRD dated 12th December, 19%] 

Comments or the Commltl"~ 
Please $tt Paragraph No. 24 of the Chapter I of the Report. 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

NEWDEUU; 
July 24, 1998 

Shrllvanll 02, 1920 (SlIka) 

- NIL-
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APPENDIX I 

COMMITTEE ON URBAN & RURAL DEVELOPMENT (lW7-W~) 
MINUTES OF THE FIRST SIITING OF THE ACTION TAKEN SUB-
COMMIITEE HELD ON MONDAY THE lITH NOVEMBER, 1997 

The sub-Committee sat from 1100 hrs. to 1130 hrs. in Committee Room 
'E', Parliament House Annexe, New Delhi. 

PRESENT 

Shri Nilotpal Basu-Convenor 

MEMBERS 

2. Shri C. Narayana Swamy 
3. Shri Suryabhan Pati! Vahadane 

SECRETARIAT 

1. Shri S.c. Rastogi Director 
2. Shrimati Sudesh Luthra 
3. Shri P.V.L.N. Murthy 

Under Secretary 
- Assistant Director 

2. At the outset, the Convenor welcomed the members to the sitting of 
the sub-Committee. 

3. The sub-Committee then considered and approved the draft report·· 
on action taken by the Governme.,t on the recpmmendations contained in 
the 26th Report of the Committee (10th Lok Sabha) on the subject 
'Preparation, Maintenance, Updating and Computerisation iof Land 
Records under Centrally Sponsored Schemes-An Assessment'. 

4. The sub-Committee decided that the. aeport as approved by them 
miJbtbe placed before the whole Committee for their consideration and 
approva .. 

The sub·Comminee then adjotll'JWd . 

•• Not eacloled, copia of report aIradJ draIIMed. 
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APPENDIX D 
COMMITI'EE ON URBAN &: RURAL DEVELOPMENT (1998-99) 

MINUTES OF TIlE ·lS1l1 SI'ITING OF TIlE COMMITI'EE HELD ON 
WEDNESDAY, TIlE 22ND JULY, 1998 

The Committee sat from 1500 hrl. to 1630 brs. in Committee Room 'B', 
Parliament House Annexe, New Delhi. 

PRESENT 
Shri Kisban Sinab Sangwan - CluUmum 

MEMBERS 

Lok Sabha 

2. Shri D.S. Ahire 
3. Dr. Shafiqur Rahman Barq 
4. Shri Padmanava Behera 
5. Shri' Sriram Chauhan 
6. Shri Shivraj Sinp Chouhan 
7. Shrimati Malti Devi 
8. Shri Ramkrushna Suryabhan Gavai 
9. Shri Vinod Khanna 

10. Shri Subhuh Maharia 
11. Shri Chandresh Patel 
12. Shri Rameshwar Patidar 
13. Shrimati Jayanti Patnaik 
14. Shri Mullappally Ramachandran 
15. Shri Gaddam Ganga Reddy 
16. Shri Ramjidas Rishidev 
17. Shri I.M. Jayaram Shelly 
18. Sbri Vithal Baburao Tupe 
19. Dr. Ram Vilas Vedanti 

Rajya Sabha 

20. Shrimati Shabana Azmi 
21. Sbri Nilotpal Basu 
22. Shri Jhumuklal Bhendia 
23. Dr. M.N. Du 
24. Shri Dnkar Sinp Lakhawat 
25. Prof. A. Laklhmila,ar 
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SECRETARIAT 

1. Shri S.C. Rastogi -Director 
2. Shrimati Sudesh Luthra-Under Secretary 
3. Shri P.V.L.N. Murthy -Assistant Director 

2. At the outset Chairman, welcomed Shri lhumuklal Bhendia and 
Dr. M.N. Das, MPs (Rajya Sabha) who were nominated to the Committee 
w.e.f. 17.7.1998 . 

•• •• •• 
5. The Committee also considered and adopted the following draft 

reports which were approved by the sub-Committees concerned, of the 
earlier Committee (1997-98) and which could not be adopted by the main 
Committee due to the dissolution of 11th Lol Sabha, without any 
modifications: 

(i) Draft Action Taken Report on 26th Report (10th Lok Sabha) on 
'Preparation, Maintenance, Updating and Computerisation of Land 
Records under Centrally Sponsored Schemes-An Assessment' 

•• •• • • 
The Committee then authorised the Chairman to finalise the said reports 

and present the same to the Houses of Parliament. 
•• •• •• 

The Committee then adjourned . 

.. RaJntDt portio.. of tile minta, aot relared to tile lubject have been kept aeparately. 



APPENDIX III 
(Vide Para 4 of the Introduction) 

Analysis 0/ the action taken by the Government on the recommendDt;ofl$ 
containtd in tht 26th Report (lOth Lok Sabha) 

I. Total Number of Recommendations 
II. Recommendations that have been accepted by the 

Government 
(Part I Para Numbers: 2.6, 2.8, 2.9, 2.10, 2.11, 3.4, 

3.5, 3.6, 4.7, 5!5, 6.6, 6.7, 
6.8, 6.9, 6.10 and 6.11) 

(Part II Para Numbers: 2.6, 2.7, 2.8, 3.2, 3.3, 5.1 and 
S.2) 

Percentage to the total recommendations 
InR~mmendations which the Committee do not desire 

to pursue in view of the Government's replies 
Percentage to the total recommendations 

IV. Recommendations in respect of which, replies of the 
Government have not been accepted by the Committee 
(Part I Para Numbers: 3.3, 4.3, 4.4. 4.8, 4.9 and 5.4) 
(Pan II Para Numbers: 4.5 and 4.6 ) 
Percentage to the total Recommendations 

V. Recommendations in respect of which final replies of 
tbc G~vcrnmcnt are still awaited 
Percentage to the total Recommendations 

31 

16 

7 

23 (74.19%) 

Nil 
Nil 

6 

2 
8 (25.81%) 

Nil 
Nil 
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